IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

CVIL APPEAL NO 1206 OF 2005

Kl SHORE RUNGTA ... APPELLANT( S)
VERSUS

STATE OF RAJASTHAN & ORS. ... RESPONDENT( S)

ORDER

This appeal arises fromthe judgnent of the Rajasthan Hi gh
Court dated 20.12.2004 passed in Wit Petition No.6090 of 2004.

Thi s appeal raises inportant questions of |aw.

We have carefully exam ned the inpugned judgnent of the
Di vision Bench of the Rajasthan High Court. The Division Bench of
the H gh Court has noticed the contentions raised by the parties and
the judgnents cited at the Bar. The Court, after noticing those
questions of law and judgnents, have not given its findings. W do
not have the benefit of the findings of the H gh Court.

In this view of the matter, we are constrained to set
asi de the inpugned judgnent passed by the Division Bench of the Hi gh
Court and remand the matter to the High Court for giving specific
findings on the issues raised or may be canvassed by the |earned
counsel for the parties before the H gh Court.

Duri ng t he pendency of this appeal , nunber of
Interlocutory Applications have been filed. For ensuring the
expeditious disposal of the mtter, we deem it appropriate to
di spose of al | those applications as not pressed, except
applications for inpleadnent of Kamal Morarka and Tonk District
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Cricket Association wth liberty to the parties to file any
application for any interimrelief, if it is so advised.

This appeal has been pending for over five years. Apar t
from that, the issues raised in this appeal have far reaching
i mpl i cations. Therefore, we request the Hon' ble Chief Justice of
the H gh Court to ensure that this appeal is disposed of at an early
date, in any event, within six nonths fromthe date of comrunication
of this order. Applications for inpleadnment of Kanal Mrarka and
Tonk District Cricket Association are allowed and these applicants
are inpleaded as respondent nos.6 and 7 respectively. W request the
High Court to hear the appellant-Ki shore Rungta and respondent nos.1
to 7 herein and pass appropriate orders, in accordance with |aw

Al'l questions of |aw rai sed are kept open.
The G vil Appeal is disposed of accordingly, |eaving the

parties to bear their respective costs.

................... J.
( DALVEER BHANDARI )

................... J.
( DEEPAK VERMA)
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